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The following Act of the Gujarat Legislature, havmg been assented to by the
President on the 18th Seplember 1962, is hereby published for geheral information,

M. G MONANI
Secretary fo the Government of Gujarat,
Legal Depattment.
GUJARAT ACT NO. XXXIV OF 1962;
(Fir.ft published, after. having received the assent of the President in the
“ Gujarat Government Gazette” on the 25th September 1962)

An Act to amend the Bombay Agricultural Pests and Diseases Act 194’1r for
tha putpose of extending it to the rest of the State of Gujarat
and for certain othér purpbses.
It is hereby enacted in the Thirteenth Year of the Republic of Indla as
follows : —

-1.. (1) This*Act may ‘be called’ the Bombidy" Agricultutal ‘Pésts ‘and’ Diseases maﬂJ

' and
(Gujarat. Extension’ and- Amendment) ;;;t,! 1962 e _ sud o

1V-Extra~T0 (Lino)
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(2) It shall come into force on such date as the State Government may, by
nolilication in the Official Guazette, appoint.

.Tne.';":llnu'ni. 2. In section 1 of the Bombay Agricultural Pests and Diseases Act, 1947
t scotion

[ Bora. (hercinafier referred to as “the principal Act”), for sub-section (2), the following Bom.
';JIilTu of  shall be substituted, namely :— (})L{Lm
’ “(2) Tt extends to the whole of the State of Gujarat.” 1947.

Amendment 3, Tn scction 3 of the principal Act,—
of seclion 3

'IfrBognl-é‘i};- () in clause (i/7), the word “and” at the end shall be deleted;
Lo3 .

(i in clause (@), for the word “re-appearance” the following shall be
substituted, namely ; —-

“re-appearance; and”
(/if) after clause (iv) the following shall be added, namely; —

“ (v} prohibit for such pericd as may be specified the planting in the
whole or any portion of the notified area of any specified crop.”.

lfménd_melib 4. In section 4 of the principal Acl, after the words “such notification™ the
Forection

f Bont following shall be added, namely : —
,(,-Llléi-,. “and act in compliance thereof”.

anendment 5 Tn gection 5 of the principal Act, for the words “ the notification issued

f aection 5

f Boue, under section 3 have been carried out” the words “a nolification issued under
;]I_;,[?“"f section 3 have been carried out or anything has bren done in contravention
of such notification™ shall be substituted.

mendment g, In section 6 of the principal Act,—
‘section Bof

P?BET’[H {I) in sub-section (N, -
' (@) for the words “the notification” the words “a notification” shall be

substitoted;

() after the words “been carried out” the words “or that anything has
been done in contravention of such notification™ shall be inserted;

{(¢) after the words “remedial measures”™ where they oceur for the second
time, the words “or remove any crop planted in contravention of the noti-
fication or discontinue the contravention of such notification” shall be
inserted;

(2) in sub-section (), for the word “final” the words “final and conclusive
and shall not be liable to be called in question in any Court” shall be sub-
stituted.

acndment ; N .
ontiongeg T In section 7 of the principal Act,

niéi(;,m () in sub-section (1), after the words “such notice or order” the words
' “and take such other action as should have been taken in compliance with
the notice or order” shall be inserted:



Guj,
XXX~
IV of
1962,

Bom,
I of
1904,

Parr IV] GUJ. GOV, GAZ, EX., SEPT. 25, 1962/ASVINA 3, 1884 1]

(i) in sub-section (2), afler the words ‘“‘carried out” the words “or any
other action taken” shall be inserted;

(#7) in sub-scction (5), for the word “final” the words “final and conclusive
and shall not be lable to be called in question in any Court” shall be substi-
tuted.

8. In scction 8 of the principal Act, after sub-section (2), the following sub. Amendment

i i of seciion 8 o
section shall be inserted, namely ;- - ‘ of scevion § ¢

of 1947
“{3) No compensation shall he payable for the removal of any crop planted

in contravention of a notification under section 3.”.

oy S o Ameilinent
9. In section 13 of the principal Act, of stction13 o,

M 3 - 13 " ol ]g . ,\v 4
() in sub-scction (D), for the letters and figures “Rs. 257, the letters, figurcs 0?::11”:\71'111
and words “Rs. 50 or in default to simple imprisonment for a period not

exceeding ten days” shall be substituted.

(i) in sub-scction (2}, for the letters and figures “Rs. 257, the letters, figures
and words “Rs. 50 or in default to simple imprisonment for g period not
exceeding one month” shall be substituted.

10. In section 17 of the principal Act, after sub-section (3), the following Afms-ndment
. . et
sub-sections shall be inserted, namely : — O ean 17
. . ) , XLI1L of
“{4) AN rules made under this section shall be laid for not less than thirty 1947,

days before the State Legislature as soon as possible after they are made, and
shall be subject 1o rescission by the Legislature, or to such modification as
the Legislature may make, during the session in which they are so laid, or the
session immediately following.

(5) Any rescission or modification so made by the State Legislature shall
be published in the Official Gazette and shall thereupon take effect.”.

11. Afier section IR of the principal Act, the following section shall be Insertion of

new section

inseried, namely : — 19 in Bow,

XL111 of
1947,
“19(7) On the commencement of the Bombay Agricultural Pests and Repeal
Diseases (Gujarat Extension and Amendment) Act, 1962, the Fast Punjab and saving.
Agricultural Pests, Diseases and Noxious Weeds Act, 1949, as applied to the
Kutch area of the State of Gujarat shall stand repealed.

(2) The provisions of the Bombay Gencral Clauses Act, 1904, shall apply
to such repeal :

Provided that anything done or any action taken under the provisions of
the law so repealed shall be deemed to have been done or taken under this
Act and shall continue in force until superseded by anything dome or any
action taken under the provisions of this Act.”.
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